
Misc (Crl) Bail Case No 146 of 2023 
 

          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

 

13-03-2023 
This is a petition filed u/s 438 of CrPC, with 

prayer for an order to release accused/petitioner        

Arun Koch on bail in the event of his arrest in 

connection with Chariduar PS Case No. 131/19 u/s 

25(1-A) of Arms Act. 

The called for case record and case diary 

have been received.  

I have heard the learned Counsel for the 

accused/petitioner and also the learned Addl PP for 

the State. 

The facts of the case, in brief, are that on      

24-05-2019 an FIR was lodged by one Forest Range 

Officer Debasish Buragohain under Chariduar PS 

stating therein that on 07-05-2019 while patrolling at 

the buffer area of Nameri Tiger Reserve under 

Nameri Wildlife Range, they came across a group of 

miscreants who were engaged in sectioning and 

sawing logs. Some of them fled away while the 

patrolling team apprehended one Girindra Saikia. A 

handmade gun in loaded condition was recovered 

from his possession. During investigation, that 

accused revealed that he and five other persons were 

hired for sawing logs by one Arun Koch of Torajan 



village. He also revealed that the handmade gun 

belongs to Arun Koch.  

Based on that FIR, Chariduar PS Case No. 

131/19 was registered u/s 143/447 of IPC, r/w 

Section 25(1-A) of Arms Act, r/w Section 51 of WL(P) 

Act.  

The investigation in this case has already 

been completed and a charge sheet has been filed 

against the accused Arun Koch u/s 143/447 of IPC, 

r/w Section 25(1-A) of Arms Act, r/w Section 51 of 

WL(P) Act. Cognizance of the offence has already 

been taken and the summons has been issued to the 

accused.  

Considering the stage of proceeding, it is  

directed that in the event of his arrest, or appearance 

before the Court taking cognizance of the offence 

accused/petitioner Arun Koch shall be released on 

bail of Rs.50,000/- with two sureties  of like amount 

to the satisfaction of the learned Court below, subject 

to the conditions that : 

1. The accused/petitioner shall appear before 

the Court taking cognizance of the offence 

within seven days of this order & 

2. The accused/petitioner shall not offer any 

threat, promise or inducement to any 

person acquainted with the facts of this 



case in order to dissuade that person to 

disclose those facts before the Court.    

Inform accordingly. 

Return the case record and the case diary. 

With this order, this Misc case is disposed of.   

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



 
Misc (Crl) Bail Case No 133 of 2023 

 
          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

 

 

06-03-2023 
 

This is a petition filed u/s 438 of CrPC, with 

prayer for an order to release accused/petitioners        

Gulzar Hussain, Faruk Hussain, Muzamil Hussain, 

Inamul Hussain and Dilafjun Khatun on bail in the 

event of their arrest in connection with Tezpur PS 

Case No. 191/23 u/s 326/307/34 of IPC. 

The called for case diary has been 

received.  

I have heard the learned Counsel for the 

accused/petitioner and also the learned Addl PP for 

the State. 

The facts of the case, in brief, are that on      

16-02-2023 an FIR was lodged by one Salma Sultana 

at the Borghat Out Post under Tezpur PS stating 

therein that on 15-02-2023 at about 11.40 pm some 

people were extracting sand from river illegally using 

dumper. When the informant and her family members 

went to prevent that illegal extraction of sand, the 

accused persons, namely, Gulzar Hussain, Faruk 

Hussain, Muzamil Hussain, Inamul Hussain and 

Dilafjun Khtun attacked the informant with hoe and 



caused injuries in her head and other parts of her 

body. The informant was immediately rushed to the 

TMCH. The accused persons also threatened the 

informant and her family members.  

Based on that FIR, Tezpur PS Case No. 

191/23 was registered u/s 326/307/34 of IPC. The 

accused/petitioners are apprehending arrest since 

they have been named in the FIR and the IO has 

been visiting their residence since the lodging of the 

FIR.  

The learned Counsel for the accused/ 

petitioners has submitted that there is a cross case 

against the informant and her family members. The 

ejahar was lodged by one of the petitioners Inamul 

Hussain and the case was registered as Tezpur PS 

Case No. 190/23 u/s 325/354/307/34 of IPC and in 

that case, the accused persons including the husband 

of the informant Salma Sultana, namely, Aijul Haque 

have obtained pre-arrest bail form this Court.  

The record reveals that a scuffle occurred 

over a trifle issue between the two parties and cross 

cases were filed. Though the cases were registered 

u/s 307 of IPC, there is nothing which prima facie 

suggests any attempt to commit murder. Custodial 

interrogation of the accused/petitioners also does not 

appear to be necessary.  



 

Considering all these aspects, it is  directed 

that in the event of their arrest, accused/petitioners 

Gulzar Hussain, Faruk Hussain, Muzamil Hussain, 

Inamul Hussain and Dilafjun Khatun shall be released 

on bail of Rs.30,000/- each with two sureties  of like 

amount to the satisfaction of the IO, subject to the 

conditions that : 

3. The accused/petitioners shall appear 

before the IO within seven days of this 

order and thereafter as and when required 

for the purpose of investigation & 

4. The accused/petitioners shall not offer any 

threat, promise or inducement to any 

person acquainted with the facts of this 

case in order to dissuade that person to 

disclose those facts before the Court or the 

police.    

Inform accordingly. 

Return the case diary in sealed envelope. 

With this order, this Misc case is disposed of.   

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



 
Misc (Crl) Bail Case No 120 of 2023 

 
          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

 

 

28-02-2023 
 

This is a petition filed u/s 438 of CrPC, with 

prayer for an order to release accused/petitioners        

Abeda Begum, Khairul Islam, Amir Hamza and Abdul 

Jalil on bail in the event of their arrest in connection 

with Tezpur PS Case No. 190/23 u/s 325/354/307/34 

of IPC. 

The called for case diary has been 

received.  

I have heard the learned Counsel for the 

accused/petitioner and also the learned Addl PP for 

the State. 

The facts of the case, in brief, are that on      

16-02-2023 an FIR was lodged by one Inamul 

Hussain at the Borghat Out Post under Tezpur PS 

stating therein that on the previous night at about 11 

pm, the accused Abida Begum entered into an 

altercation with the informant while he confronted 

her when the accused was going to sale some food 

items meant to be distributed amongst the school 

students. The accused is an Anganwadi Worker. After 

that altercation all the accused persons namely, Abida 



Begum, Khairul Islam, Amir Hamja, Aijul Haque and 

Abdul Jalil came with iron rods in their hands and 

they assaulted the informant and his sister-in-law 

Habija Khatun and caused slash injury on her head. 

The accused also injured the informant’s brother 

Faruk Hussain and Mujamil Hussain.  

Based on that FIR, Tezpur PS Case No. 

190/23 was registered u/s 325/307/354/34 of IPC. 

The accused/petitioners are apprehending arrest 

since they are named in the FIR and this pre-arrest 

bail petition has been filed.  

The record reveals that a counter case was 

also filed by one Salma Sultana against some persons 

including the informant Inamul Hussain and the same 

has been registered as Tezpur PS case No. 191/23 

u/s 326/307/34 of IPC. A scuffle occurred between 

both the parties on the date of the incident and both 

the informant and the accused persons sustained 

injuries of various decrees in that incident. The 

motive for attempting to murder is not apparent in 

the case diary. The element of the offence of 

outraging of modesty is also prima facie absent. The 

custodial interrogation of the accused/petitioners 

does not appear to be necessary in this case. As 

such, it is directed that in the event of his arrest, 

accused/petitioners Abeda Begum, Khairul Islam, 



Amir Hamza and Abdul Jalil shall be released on bail 

of Rs.30,000/- each with one surety  of like amount 

to the satisfaction of the IO, subject to the conditions 

that : 

5. The accused/petitioners shall appear 

before the IO within seven days of this 

order and thereafter as and when 

required & 

6. The accused/petitioners shall not offer 

any threat, promise or inducement to 

any person acquainted with the facts of 

this case in order to dissuade that 

person to disclose those facts before the 

Court or the police.    

Inform accordingly. 

Return the case diary in sealed envelope. 

With this order, this Misc case is disposed of.   

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



 
Misc (Crl) Bail Case No 127 of 2023 

 
          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

 

 

28-02-2023 
 

This is a petition filed u/s 438 of CrPC, with 

prayer for an order to release accused/petitioner        

Aijul Haque on bail in the event of his arrest in 

connection with Tezpur PS Case No. 190/23 u/s 

325/354/307/34 of IPC. 

The called for case diary has been 

received.  

I have heard the learned Counsel for the 

accused/petitioner and also the learned Addl PP for 

the State. 

The facts of the case, in brief, are that on      

16-02-2023 an FIR was lodged by one Inamul 

Hussain at the Borghat Out Post under Tezpur PS 

stating therein that on the previous night at about 11 

pm, the accused Abida Begum entered into an 

altercation with the informant while he confronted 

her when the accused was going to sale some food 

items meant to be distributed amongst the school 

students. The accused is an Anganwadi Worker. After 

that altercation all the accused persons namely, Abida 

Begum, Khairul Islam, Amir Hamja, Aijul Haque and 



Abdul Jalil came with iron rods in their hands and 

they assaulted the informant and his sister-in-law 

Habija Khatun and caused slash injury on her head. 

The accused also injured the informant’s brother 

Faruk Hussain and Mujamil Hussain.  

Based on that FIR, Tezpur PS Case No. 

190/23 was registered u/s 325/307/354/34 of IPC. 

The accused/petitioner is apprehending arrest since 

he is named in the FIR and this pre-arrest bail 

petition has been filed.  

The record reveals that a counter case was 

also filed by one Salma Sultana against some persons 

including the informant Inamul Hussain and the same 

has been registered as Tezpur PS case No. 191/23 

u/s 326/307/34 of IPC. A scuffle occurred between 

both the parties on the date of the incident and both 

the informant and the accused persons sustained 

injuries of various decrees in that incident. The 

motive for attempting to murder is not apparent in 

the case diary. The element of the offence of 

outraging of modesty is also prima facie absent. The 

custodial interrogation of the accused/petitioner does 

not appear to be necessary in this case. As such, it is 

directed that in the event of his arrest, 

accused/petitioner Aijul Haque shall be released on 

bail of Rs.30,000/- with one surety  of like amount to 



the satisfaction of the IO, subject to the conditions 

that : 

7. The accused/petitioner shall appear 

before the IO within seven days of this 

order and thereafter as and when 

required & 

8. The accused/petitioner shall not offer 

any threat, promise or inducement to 

any person acquainted with the facts of 

this case in order to dissuade that 

person to disclose those facts before the 

Court or the police.    

Inform accordingly. 

Return the case diary in sealed envelope. 

With this order, this Misc case is disposed of.   

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



Misc (Crl) Bail Case No 112 of 2023 
 

          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

 

23-02-2023 
 

This is a petition filed u/s 438 of CrPC, with 

prayer for an order to release accused/petitioner        

Khairul Islam on bail in the event of his arrest in 

connection with Tezpur PS Case No. 11/23 u/s 

326/307/392 of IPC. 

The called for case diary has been 

received.  

I have heard the learned Counsel for the 

accused/petitioner and also the learned Addl PP for 

the State. 

The facts of the case, in brief, are that on      

02-01-2023 an FIR was lodged by one Nichin 

Debnath at the  Tezpur PS stating therein that on        

02-01-2023 at about 4.00 pm, while the informant’s 

father Kanu Debnath was returning from market, the 

accused Khairul obstructed him on the road and 

attacked him with a sharp weapon. The accused also 

snatched Rs.10,000/- from his pocket.  

Based on that FIR, Tezpur PS Case No. 

11/23 was registered u/s 326/307/392 of IPC.  

The learned Counsel for the accused/ 

petitioner Mr B. Borthakur has submitted that the 



accused was not involved in the offence. The 

informant’s father was a habitual drunker and on the 

date of occurrence he himself fell down on the road 

and sustained injuries.  

A pre-arrest bail petition filed earlier was 

rejected by this Court vide order dated 25-01-2023. 

Almost one month time has elapsed since then. In 

the meantime the medical report of the injured has 

been collected which reveals that the informant’s 

father sustained a simple injury caused by blunt 

weapon. Though the case was registered u/s 326 and 

307 of IPC, the simple nature of the injury caused to 

the victim suggests that the offence involved was not 

so grave as it appeared at the time of 

commencement of investigation. That apart, the case 

diary reveals that after collection of the medical 

report no progress has been made in the 

investigation. It appears that custodial interrogation 

of the accused may not be required. As such, it is 

directed that in the event of his arrest, 

accused/petitioner Khairul Islam shall be released on 

bail of Rs.50,000/- with one surety  of like amount to 

the satisfaction of the IO, subject to the conditions 

that : 

9. The accused/petitioner shall appear 

before the IO within seven days of this 



order and thereafter as and when 

required & 

10. The accused/petitioner shall not offer 

any threat, promise or inducement to 

any person acquainted with the facts of 

this case in order to dissuade that 

person to disclose those facts before the 

Court or the police.    

Inform accordingly. 

Return the case diary in sealed envelope. 

With this order, this Misc case is disposed of.   

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



Misc (Crl) Bail Case No 85 of 2023 
 

          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

17-02-2023 
 

This is a petition filed u/s 438 of CrPC, with 

prayer for an order to release accused/petitioner        

Vijay Kumar Rai on bail in the event of his arrest in 

connection with Tezpur PS Case No. 846/22 u/s 

379/411 of IPC. 

The called for case diary has been 

received.  

I have heard the learned Counsel for the 

accused/petitioner and also the learned Addl PP for 

the State. 

The facts of the case, in brief, are that on      

28-07-2022 an FIR was lodged by one Champak 

Saikia of Oil India Ltd., Narengi, Guwahati at the  

Tezpur PS stating therein that on 27-07-2022 at 

about 5.30 pm they received an information that an 

Oil Tanker, bearing registration No. AS-12E/2122, 

suspected to be loaded with illegally extracted crude 

oil was parked near Mission Chariali, Tezpur. 

Thereafter police was informed and the vehicle was 

detained by police. On verification it was found that 

the vehicle does not belong to Oil India Ltd. It 

appears that some miscreants had committed 

pilferage of crude oil by damaging the pipe line by 



installing tapping points.  

Based on that FIR, Tezpur PS Case No. 

846/22 was registered u/s 379/411 of IPC.  

The learned Counsel for the accused/ 

petitioner Vijay Kumar Rai has submitted that police 

has been searching for the petitioner, although he is 

neither the owner of the seized tanker nor its driver. 

Moreover, the petitioner has been suffering from 

various ailments.  

The record reveals that the petitioner Vijay 

Kumar Rai was neither named in the FIR nor his 

custodial interrogation appears to be necessary. 

However, the case diary reveals that the IO has been 

searching for the petitioner and hence, the petitioner 

is under an apprehension that he would be arrested 

by police. 

In view of the above, it is hereby ordered 

that in the event of his arrest, accused/petitioner 

Vijay Kumar Rai shall be released on bail of 

Rs.50,000/- with one surety  of like amount to the 

satisfaction of the IO, subject to the conditions that : 

11. The accused/petitioner shall appear 

before the IO within seven days of this 

order and thereafter as and when 

required & 

 



12. The accused/petitioner shall not offer 

any threat, promise or inducement to 

any person acquainted with the facts of 

this case in order to dissuade from 

disclosing those facts before the Court 

or the police.    

Inform accordingly. 

Return the case diary in sealed envelope. 

With this order, this Misc case is disposed of.   

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



Misc (Crl) Bail Case No 83 of 2023 
 

          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

15-02-2023 
 

This is a petition filed u/s 438 of CrPC, with 

prayer for an order to release accused/petitioner        

Amena Khatun on bail in the event of her arrest in 

connection with Tezpur PS Case No. 31/23 u/s 

498(A)/326/34 of IPC. 

The called for case diary has been 

received.  

I have heard the learned Counsel for the 

accused/petitioner and also the learned Addl PP for 

the State. 

The facts of the case, in brief, are that on      

02-01-2023 an FIR was lodged by one Maharjan 

Begum at the Borghat Out Post under the Tezpur PS 

stating therein that she got married with the first 

accused Saiful Islam about 12 years ago. Since after 

her marriage, her husband and his family members 

started torturing the informant with the object of 

driving her out of their house. Meanwhile the 

informant became the mother of two children. On   

28-12-2022 at about 8.30 pm, the accused persons 

stabbed the informant in an attempt to murder her 

and caused injury in her chest. The informant was 

admitted at the TMCH for treatment.  



Based on that FIR, Tezpur PS Case No. 

31/23 was registered u/s 498(A)/326/34 of IPC.  

The learned Counsel for the accused/ 

petitioner has submitted that the petitioner is the 

mother-in-law of the informant. Though, a minor 

domestic incident occurred between the informant 

and her husband, the petitioner was not involved in 

the same. The main accused of this case i.e. the 

husband o f the informant has been arrested. The 

petitioner/accused is the mother-in-law of the 

informant and thought her name was mentioned in 

the FIR, the evidence collected so far does not 

suggest that she was directly involved in assaulting 

the informant. Custodial interrogation of the present 

accused/petitioner does not appear to be necessary 

for the purpose of investigation. The petitioner/ 

accused is an old aged woman.   

Considering these aspects of the matter, it 

is hereby directed that in the event of her arrest, 

accused/petitioner Amena Begum shall be released 

on bail of Rs.30,000/- with one surety  of like amount 

to the satisfaction of the IO, subject to the conditions 

that : 

13. The accused/petitioner shall appear 

before the IO within seven days of this 

order and thereafter as and when 



required & 

14. The accused/petitioner shall not offer 

any threat, promise or induced to any 

person acquainted with the facts of this 

case in order to dissuade him form 

given evidence.    

Inform accordingly. 

Return the case diary in sealed envelope. 

With this order, this Misc case is disposed of.   

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



Misc (Crl) Bail Case No 55 of 2023 
 

          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

04-02-2023 
 

This is a petition filed u/s 438 of CrPC, with 

prayer for an order to release accused/petitioners        

Aspina Begum, Tazbina Begum and Laljan Bibi on bail 

in the event of his arrest in connection with Tezpur 

PS Case No. 1248/22 u/s 143/448/326/307/380 of 

IPC. 

The called for case diary has been 

received.  

I have heard the learned Counsel for the 

accused/petitioners and also the learned Addl PP for 

the State. 

The facts of the case, in brief, are that on      

03-12-2022 an FIR was lodged by one Moni Begum 

at the Borghat Out Post under the Tezpur PS stating 

therein that on the date of lodging of FIR at about 

6.00 am in the morning, the accused persons, 

namely, Narjul Islam, Laljan Bibi, Nur Islam, Nur 

Mahammad, Aspina Begum and Tazbina Begum had 

entered into her house and attacked her husband 

with dao and lathi and caused grievous hurt in his 

body and they attempted to murder the informant’s 

husband and committed theft of cash and other 

household articles. The informant also stated in her 



ejahar that the accused persons were trying to 

construct a Mosque in the ancestral of her husband. 

A family feud was going on between them over that 

issue. A village meeting was organized on that issue.  

Based on that FIR, Tezpur PS Case No. 

1248/22 was registered u/s 143/448/326/307/380 of 

IPC.  

A bail petition moved earlier by all the 

accused persons was rejected by Hon’ble Sessions 

Judge, Sonitpur, Tezpur vide order dated 19-01-2023 

citing detail reason. Though the incident occurred 

basically because of ongoing family feud between the 

parties in respect of an ancestral land, the record 

reveals that the informant’s husband sustained 

grievous injury in the incident and the injuries were 

caused by sharp cutting weapon. As such, the 

averments made in the FIR cannot be disbelieved 

readily. However, the statement of the witnesses 

recorded by the IO reveals that the victim, i.e. the 

informant’s husband also gave provocation to the 

accused persons before they entered into the 

informant’s house and assaulted her husband. 

Moreover, the male members of the family were 

mostly involved in the scuffle and later on the female 

members were arrived and though they were present 

in the PO apparently had not played an active role in 



the incident. 

Considering these aspects of the matter, it 

is hereby directed that in the event of their arrest, 

accused/petitioners Aspina Begum, Tazbina Begum 

and Laljan Bibi shall be released on bail of 

Rs.50,000/- each with two sureties of like amount to 

the satisfaction of the IO, subject to the conditions 

that : 

15. The accused/petitioner shall appear 

before the IO within seven days of this 

order and thereafter as and when 

required & 

16. The accused/petitioners shall not offer 

any threat, promise or induced to any 

person acquainted with the facts of this 

case in order to dissuade him form 

given evidence.    

Inform accordingly. 

Return the case diary in sealed envelope. 

With this order, this Misc case is disposed of.   

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



Misc (Crl) Bail Case No 51 of 2023 
 

          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

03-02-2023 
 

This is a petition filed u/s 438 of CrPC, with 

prayer for an order to release accused/petitioner        

Md Anarul Islam on bail in the event of his arrest in 

connection with Tezpur PS Case No. 2320/21 u/s 

419/420/376 of IPC. 

The called for case record has been 

received.  

I have heard the learned Counsel for the 

accused/petitioner and also the learned Addl PP for 

the State. 

The facts of the case, in brief, are that on      

21-10-2021 an FIR was lodged by one Puja Kalita at 

the Tezpur Sadar PS stating therein that she was in 

love with the accused/petitioner Md Anarul Haque for 

about 5 months prior to the date of lodging the 

ejahar and thereafter she also established a physical 

relation with the accused in a rented house. Four 

days before lodging of the ejahar, the accused drove 

out the informant from his house.  

Based on that FIR, Tezpur PS Case No. 

2320/21 was registered u/s 419/420/376 of IPC.  

The investigation of this case has already 

been completed and the accused has been charge 



sheeted u/s 419/420/376 of IPC and cognizance of 

the offence has been taken and the summons have 

been issued by the Court of SDJM(S),Sonitpur.  As 

such, custodial detention of the accused will not be 

required in this case. 

In view of the above, it is hereby ordered 

that if the accused/petitioner Anarul Islam is arrested 

or he appears before the Court taking cognizance of 

the offence, he shall be released on bail of 

Rs.30,000/- with two sureties of like amount to the 

satisfaction of the learned jurisdictional Magistrate. 

The bail is however subject to the conditions that : 

17. The accused/petitioner shall surrender 

before the learned Court below within 

ten days of this order and thereafter as 

and when required & 

18. The accused/petitioner shall not 

hamper or tamper with the witnesses.    

Inform accordingly. 

Return the case record along with the case 

diary.  

With this order, this Misc case is disposed of.   

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



Misc (Crl) Bail Case No 09 of 2023 
 

          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

07-01-2023 
 

This is a petition filed u/s 438 of CrPC, with 

prayer for an order to release accused/petitioner Sri 

Pranjal Pratim Nath on bail in the event of his arrest 

in connection with Tezpur PS Case No. 1309/22 u/s 

420/468 of IPC. 

The called for case diary has been 

received.  

I have heard the learned Counsel for the 

accused/petitioner and also the learned Addl PP for 

the State. 

The facts of the case, in brief, are that on      

26-12-2022 an FIR was lodged by the Circle Officer 

of Tezpur Revenue Circle at the Tezpur Sadar PS 

stating therein that accused/petitioner Sri Pranjal 

Kumar Nath @ Pranjal Pratim Nath S/o Chandra Nath 

had applied for striking out the names of his co-

pattadar from the land record in Case No. 

SON/TEZ/2022-23-3431-MiND along with an affidavit 

signed by Mohini Devi, Ashim Nath and Ananta Nath. 

Subsequently, the informant received information 

from Ashim Nath that the affidavit mentioned above 

was forged by the accused/petitioner Pranjal Kr Nath.  

 



Based on that FIR, Tezpur PS Case No. 

1309/22 was registered u/s 420/468 of IPC.  

The learned Counsel for the accused has 

submitted that the accused/petitioner Pranjal Pratim 

Nath has not committed any offence and as a matter 

of fact, said Ashim Nath had filed the application 

before the Circle Officer due to misunderstanding of 

fact and subsequently, he also published a statement 

of apology in the local Newspaper “Dainik Agradut” 

on 31-12-2022. A copy of the Newspaper has also 

been attached with the petition. It has also been 

submitted that the accused/petitioner is a Govt. 

Employee, presently serving as Jr. Assistant in the 

office of Addl. Chief Engineer, PWD, Tezpur Zone and 

there no possibility of his absconding if he is released 

on bail.  

It appears prima facie that the complainant 

Ashim Nath had lodged the complaint before the 

Circle Officer, Tezpur due to misunderstanding of fact 

and he has also given a clarification in the 

Newspaper in this regard. Moreover, the 

accused/petitioner Pranjal Pratim Nath is a Govt. 

Employee and he is not likely to abscond if he is 

released on bail. On the contrary, his custodial 

detention will adversely impact his career.  

 



Considering all these aspects, it is hereby 

ordered that in the event of his arrest, the 

accused/petitioner Pranjal Pratim Nath shall be 

released on bail of Rs.50,000/- with one surety of like 

amount to the satisfaction of the IO concerned 

subject to the conditions that : 

19. The accused/petitioner shall appear 

before the IO within seven days of this 

order and thereafter co-operate with the 

investigation.  

20. The accused/petitioner shall not 

hamper or tamper with the witnesses.    

Inform accordingly. 

Return the case diary in sealed envelope.  

With this order, this Misc case is disposed of.   

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



Misc (Crl) Bail Case No 655 of 2022 
 

          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

22-12-2022 
 

This is a petition filed u/s 438 of CrPC, with 

prayer for an order to release accused/petitioners Smti 

Ujala Koch, Smti Bogi Koch and Smti Chukuri Kotoki on 

bail in the event of their arrest in connection with 

Chariduar PS Case No. 221/22 u/s 294/326/500/506/34 

of IPC. 

The called for case diary has been received.  

I have heard the learned Counsel for the 

accused/petitioners and also the learned Addl PP for the 

State. 

The facts of the case, in brief, are that on      

14-12-2022 an FIR was lodged by one Chandan Das at 

the Chariduar PS stating therein that on 10-12-2022 his 

wife Surjyoti Saharia Das, aged about 29 years, went 

missing from his house and thereafter she was recovered 

from the Rangapara Railway Station on 12-12-2022. 

Thereafter, on 13-12-2022 at about 11.00 am, the 

accused/petitioners, namely, Smti Ujala Koch, Smti Bogi 

Koch and Smti Chukuri Kotoki, invited the informant and 

his wife to village Naamghar. In the Naamghar, the 

accused/petitioners rebuked the informant’s wife, 

intimidated her and shaved her head. As a result thereof, 

the informant’s wife has lost her mental balance and it 

has also adversely impacted their 8 years old daughter.  

 



Based on that FIR, Chariduar PS Case No. 

221/22 was registered u/s 294/326/500/506/34 of IPC.  

The case diary reveals some incriminating 

materials against the accused/petitioners. However, 

considering the nature and gravity of the offence as well 

as the fact that the accused/petitioners are old aged 

country women, it is hereby ordered that in the event of 

their arrest, the accused/petitioners Smti Ujala Koch, Smti 

Bogi Koch and Smti Chukuri Kotoki shall be released on 

bail of Rs.20,000/- each with two sureties of like amount 

to the satisfaction of the IO in connection with Chariduar 

PS Case No. 221/2022. The bail shall be subject to the 

conditions that : 

21. The accused/petitioners shall appear 

before the IO within seven days of this 

order and thereafter as and when required 

by the IO for the purpose of investigation.  

22. The accused/petitioners shall not hamper 

or tamper with the witnesses, &  

23. The accused/petitioners shall not try to 

intimidate, annoy or dissuade the informant 

or other witnesses from giving evidence in 

his case.    

Inform accordingly. 

Return the case diary in sealed envelope.  

With this order, this Misc case is disposed of.   

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



Misc (Crl) Bail Case No 643 of 2022 
 

          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

21-12-2022 
 

This is a petition filed u/s 438 of CrPC, with 

prayer for an order to release accused/petitioner Debojit 

Nayak bail in the event of their arrest in connection with 

Jamuguri PS Case No. 95/22 u/s 366 of IPC. 

The called for case record has been received.  

I have heard the learned Counsel for the 

accused/petitioner and also the learned Addl PP for the 

State. 

The facts of the case, in brief, are that on      

22-07-2022 an FIR was lodged by one Mun Nayak at the 

Jamuguri PS stating therein that on 20-07-2022 her 

daughter Tora Nayak, aged about 17 years went missing 

after she went to her college. Her mobile number was 

also found to be switch off.  

Based on that FIR, Jamuguri PS Case No. 

95/22 was registered u/s 366 of IPC.  

The learned Counsel for the accused/petitioner 

has submitted that the accused Debojit Nath had a love 

relation with Tora Nayak and on 29-09-2022 they 

registered their marriage and now both of them are living 

together as husband and wife. Seen the copy of the 

marriage certificate of accused Debojit Nayak and victim 

Tora Nayak.  

The investigation in this case has already been 

completed. The copy of the HSLC certificate of the victim 



shows that her date of birth was on 14-08-2004. Hence, 

the victim is presently a major girl.  

Considering all these aspects, it is hereby 

ordered that the accused/petitioner Debojit Nayak shall 

be released on bail of Rs.30,000/- with one surety of like 

amount to the satisfaction of the concerned Court taking 

cognizance of the offence if the accused appears or is 

brought before that Court.  

Inform accordingly. 

Return the case record.  

With this order, this Misc case is disposed of.   

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



Misc (Crl) Bail Case No 624 of 2022 
 

          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

19-12-2022 
 

This is a petition filed u/s 438 of CrPC, with 

prayer for an order to release accused/petitioner Md 

Gulzar Uddin Ali @ Ruljan Uddin Ali bail in the event of 

his arrest in connection with Tezpur PS Case No. 1211/22 

u/s 294/354/323 of IPC. 

The called for case diary has been received.  

I have heard the learned Counsel for the 

accused/petitioner and also the learned Addl PP for the 

State. 

The facts of the case, in brief, are that on      

23-11-2022 an FIR was lodged by one Pragyasri Vaishnab 

at the Mohabhairab Out Post under Tezpur PS stating 

therein that on the same day she went to her school i.e. 

Hindustani Kendriya Vidyalaya, Tezpur for appearing in 

her examination. During examination, she found the 

accused/ petitioner Gulzar Uddin Ali @ Ruljan Udir Ali 

using mobile phone and she informed the matter to her 

teacher. After the examination, while she was coming out, 

the accused confronted her on that issue and rebuked 

her using obscene language and he also ped in her cheek 

once. The accused again attempted to assault the 

informant, but, she was protected by some of her friend.  

Based on that FIR, Tezpur PS Case No. 

1211/22 was registered u/s 294/354/323 of IPC.  

The learned Counsel for the accused/petitioner 



has submitted that the petitioner is a student and since 

he was named in the FIR, he is apprehending arrest. That 

apart, the act of the accused does not constitute the 

offence of outraging of modesty, as defined u/s 354 of 

IPC.  

Apparently, the accused/petitioner is a school 

going student and if he is arrested and detained in 

custody, it will adversely affect his carreer. The 

accused/petitioner slapped the informant since she 

informed her teacher that the accused/petitioner was 

using mobile phone during the examination. The intention 

of outraging the modesty of the informant may not be 

present in the mind of the accused/petitioner while 

assaulting her.  

Considering these aspects of the matter, it is 

hereby ordered that the accused/petitioner Gulzar Uddin 

Ali @ Ruljan Uddin Ali shall be released on bail of 

Rs.30,000/- with one surety of like amount to the 

satisfaction of the IO in the event of his arrest in 

connection with Tezpur PS Case No. 1211/2022. The bail 

is however subject to the conditions that : 

24. The accused/petitioner shall appear before 

the IO within seven days of this order and 

thereafter as and when required by the IO 

for the purpose of investigation.  

25. The accused/petitioner shall not try to 

intimidate, annoy or dissuade the informant 

or other witnesses from giving evidence in 



his case.    

The contents of the FIR reveal that when the 

informant initially informed the school authority about the 

incident, they refused to entertain the same.  

 

The Principal, Hindustani Kendriya Vidyalaya, 

Tezpur is directed to do the needful to ensure that the 

accused/petitioner does not get an opportunity to 

confront, intimidate or annoy the informant Pragyasri 

Vaishnab inside the school premises. If any such incident 

comes to his notice, he shall immediately inform the 

matter to the IO concerned.  

Inform accordingly. 

Return the case diary.  

With this order, this Misc case is disposed of.   

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



Misc (Crl) Bail Case No 619 of 2022 
 

          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

16-12-2022 
 

This is a petition filed u/s 438 of CrPC, with 

prayer for an order to release accused/petitioners Md 

Rejaul Haque & Musstt Ashma Begum bail in the event of 

their arrest in connection with Tezpur PS Case No. 106/22 

u/s 366/511 of IPC. 

The called for case record has been received.  

I have heard the learned Counsel for the 

accused/petitioners and also the learned Addl PP for the 

State. 

The facts of the case, in brief, are that on      

14-01-2022 an FIR was lodged by one Hasina Begum at 

the Borghat Out Post under Tezpur PS stating therein that 

on the previous date at about 3.00 pm, the accused 

Kulsuma Baby invited the informant to her house on the 

pretext of some important work. The 2nd accused Jiabur 

Rahman forced her to inhale some powdered like 

substance and thereafter the informant became 

senseless. Thereafter, the accused persons took away the 

informant in their vehicle. Later on, her family members 

rescued her.  

Based on that FIR, Tezpur PS Case No. 106/22 

was registered u/s 366/511 of IPC.  

The accused/petitioners Rejaul Haque and 

Ashma Begum were also named in the FIR.  

The investigation in this case has already been 



completed and the IO has submitted charge sheet. The 

Court of SDJM(S), Tezpur has taken cognizance of the 

offence and issued summons to the accused/petitioners. 

At this stage, I do not considering that custodial 

interrogation of the accused/petitioners would be 

required. The accused/petitioners are under 

apprehension of arrest since the offence under which 

they have been charge sheeted are Sessions triable  and 

as such the learned Court of Judicial Magistrate may not 

be willing to allow them to go on bail.  

Considering the stage of the proceeding and 

the nature and gravity of the offence, it is directed that 

the accused/petitioners Rejaul Haque and Ashma Begum 

shall be released on bail of Rs.30,000/- each with one 

surety of like amount to the satisfaction of the learned 

Eleka Magistrate in the event they appears or are brought 

before the Court. The bail shall be subject to the 

conditions that : 

26. The accused/petitioners shall not hamper 

or tamper with the witnesses.  

27. The accused/petitioners shall co-operate in 

the trial process and remain present in the 

Court on all the dates fixed.    

Inform accordingly. 

Return the case record.  

With this order, this Misc case is disposed of.   

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



Misc (Crl) Bail Case No 638 of 2022 
 

          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

16-12-2022 
 

This is a petition filed u/s 438 of CrPC, with 

prayer for an order to release accused/petitioners 

Miss Aditi Sarkar, Shri Kamal Sarkar and Smti Sankari 

Sarkar on bail in the event of their arrest in 

connection with Tezpur PS Case No. 1239/22 u/s 

306/34 of IPC. 

The called for case diary has been 

received.  

I have heard the learned Counsel for the 

accused/petitioners and also the learned Addl PP for 

the State. 

The facts of the case, in brief, are that on      

05-12-2022 an FIR was lodged by one Someswar 

Basumatary at the Salonibari Out Post under Tezpur 

PS stating therein that about four years ago, his son 

Dhiraj Basumatary developed a relation of love with 

one Aditi Sarkar. Thereafter, the said Aditi Sarkar and 

her father Kamal Sarkar and mother Smti Sankari 

Sarkar started pressurizing the informant’s son on 

caste issues, as a result thereof, the informant’s son 

committed suicide on 03-12-2022 by hanging himself 

from the ceiling fan of their bed room. The deceased 

also left a suicide note.  



Based on that FIR, Tezpur PS Case No. 

1239/22 was registered u/s 306/34 of IPC.  

 

 

The case diary reveals that the informant’s 

son was in love with one of his friends, who belongs 

to a different community. Allegedly, he was 

humiliated by the family members of the girl since he 

belongs to a different community. Thereafter, the 

informant’s son committed suicide. There is nothing 

on the record which suggests that the deceased was 

instigated or abetted by the accused/petitioners in 

such a way which was the immediate and proximate 

cause of his suicide.  

The learned Counsel for the 

accused/petitioners has submitted that the petitioner 

No.1 Aditi Sarkar is a student of TDC,1st year at the 

Tezpur College and presently her B.Com.,1st Semester 

examination is going on. The Identity Card, 

Examination schedule and other relevant documents 

have been produced in this regard. The 2nd petitioner 

Kamal Sarkar is the father of Aditi Sarkar and he is an 

Assistant Teacher of Balipara HS School and 3rd 

petitioner Sankari Sarkar is the wife of Kamal Sarkar. 

The record reveals that the petitioner Aditi 

Sarkar is a very young student, appearing in a college 



examination and her father is a Govt. Servant. If they 

are released on bail, they are not likely to abscond. 

Custodial interrogation of the accused/petitioners 

also does not appear to be necessary.  

 

 

 

Considering all these aspects, it is hereby 

directed that in the event of their arrest, the 

accused/petitioners, namely, Miss Aditi Sarkar, Shri 

Kamal Sarkar and Smti Sankari Sarkar shall be 

released on bail of Rs.30,000/- each with one surety 

of like amount to the satisfaction of the IO 

concerned. The bail shall be subject to the conditions 

that : 

1. The accused/petitioners shall not 

hamper or tamper with the witnesses.  

2. The accused/petitioners shall appear 

before the IO within 7 days of this order 

and thereafter they shall continue to  

appear in the police station as and when 

required.   

Inform accordingly. 

Return the case diary.  

With this order, this Misc case is disposed 

of.   



 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



Misc (Crl) Bail Case No 627 of 2022 
 

          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

12-12-2022 
 

This is a petition filed u/s 438 of CrPC, with 

prayer for an order to release accused/petitioner 

Gokul Dey on bail in the event of his arrest in 

connection with Tezpur PS Case No. 1206/22 u/s 

420/376 of IPC. 

The called for case diary has been 

received.  

I have heard the learned Counsel for the 

accused/petitioner and also the learned Addl PP for 

the State. 

The facts of the case, in brief, are that on      

05-11-2022 an FIR was lodged by one Shuli 

Chakraborty at the Tezpur PS stating therein that she 

had a love affair with the accused Gokul Dey for 

about 5 years. The accused works at RPF and 

presently working at Silapothar. The informant also 

had physical relationship with the accused. The 

accused promised to marry the victim and though he 

is willing to marry the informant, his family members 

are against her marriage with the accused and they 

are also torturing her mentally.    

Based on that FIR, Tezpur PS Case No. 

1206/22 was registered u/s 420/376 of IPC. The 



accused/petitioner is under the apprehension of 

arrest.  

It has been submitted on behalf of the 

accused/petitioner that the accused/petitioner Gokul 

Dey works as a Head Constable in the NF Railway 

and presently posted at Silapothar. In the year 2019 

he was at Tezpur when he came across the informant 

Shuli Chakraborty, who was a divorcee, and they 

became closed friends and also had consensual 

physical relation. Later on, when the accused was 

posted at Silapothar, the informant became insecured 

and she started chasing the accused and disturbing 

him.  

The contents of the ejahar prima facie 

reveal that the informant had a voluntary physical 

relation with the accused and that the accused is 

even willing to marry the informant. As such, the 

offence u/s 376 of IPC is prima facie not made out. 

The accused/petitioner is a service holder and he is 

not likely to abscond if he is granted bail.  

Considering all these aspects, it is hereby 

directed that in the event of his arrest, the 

accused/petitioner, namely, Gokul Dey shall be 

released on bail of Rs.30,000/- with one surety of like 

amount to the satisfaction of the IO. The bail is 

subject to conditions that : 



3. The accused/petitioner shall make 

himself available for interrogation by 

police as and when required.  

4. The accused/petitioner shall not make 

any inducement, threat or promise to 

any person acquainted with the facts of 

this case so as to dissuade him from 

disclosing such fact to the Court.& 

5. The accused shall not leave India 

without prior permission of the Court.   

Inform accordingly. 

Return the case diary.  

With this order, this Misc case is disposed 

of.   

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



Misc (Crl) Bail Case No 612 of 2022 
 

          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

08-12-2022 
 

This is a petition filed u/s 438 of CrPC, with 

prayer for an order to release accused/petitioner Ashikul 

Islam on bail in the event of their arrest in connection 

with Tezpur PS Case No. 535/22 u/s 366 of IPC. 

The called for case record has been received.  

I have heard the learned Counsel for the 

accused/petitioner and also the learned Addl PP for the 

State. 

The facts of the case, in brief, are that on 24-

04-2022 an FIR was lodged by one Gitali Bhujel at 

Salonibari Out Post under the Tezpur PS stating therein 

that on 23-04-2022 at about 10.00 am, her daughter 

Sunali Bhujel, aged about 15 years went to the hosue of 

one of her friend and thereafter she went missing. On 24-

04-2022, her photograph taken with an unknown youth, 

was seen in the instagram.   

Based on that FIR, Tezpur PS Case No. 535/22 

was registered u/s 366 of IPC. The accused/petitioner is 

under the apprehension of arrest.  

 

The record reveals that the accused/petitioner 

Ashikul Islam has been shown as an absconder in the 

charge sheet. However, it is also revealed that the 

accused used to work at Bangalore and the victim, who 

was aged about 16 years, went to Bangalore to meet the 



accused. Apparently the accused had not kidnapped her. 

Moreover, the victim has already been recovered and the 

case has been charge sheeted. Custodial interrogation of 

the accused does not appear to be necessary. As such, it 

is hereby directed that in the event of his arrest, the 

accused/petitioner, namely, Ashikul islam shall be 

released on bail of Rs.30,000/- with one surety of like 

amount to the satisfaction of the concerned Magistrate 

the bail is subject to condition that : 

6. The accused shall not temper with the 

witnesses.  

7. The accused shall co-operate in the trial 

process & 

8. The accused shall not leave the State till 

the conclusion of the trial.   

Inform accordingly. 

Return the case record.  

With this order, this Misc case is disposed of.   

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



Misc (Crl) Bail Case No 598 of 2022 
 

          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

 
O R D E R 

23-11-2022 
 

This is a petition filed u/s 438 of CrPC with prayer 

for an order to release accused/petitioner Md Kalam Ansari 

on bail, in the event of his arrest in connection with 

Dhekiajuli PS Case No. 320/2022 u/s 379/429/34 of IPC, 

r/w 11(I) of Prevention of Cruelty to Animal Act.  

The called for case diary has been received.  

I have heard the learned Counsel for the accused 

and also the learned Addl PP for the State.  

The facts of the case, in brief, are that on           

23-10-2022 an FIR was lodged by one Sufia Khatun at the 

Dhekiajuli PS stating therein that on 22-10-2022 at about 

11 pm, her cow, which was pregnant for eight months, was 

stolen from her house. When the informant searched for 

her cow in the morning, she found her to be slaughtered 

and distributed in the house of accused Tufan Ansari and 

Kalimuddin Ansari. The eight months old fetus was found 

inside the paddy field near their house. The local people 

apprehended the accused Kalimuddin Ansari and handed 

him over to police. The other accused persons fled away.    

Based on that ejahar, Dhekiajuli PS Case 

No.320/2022 was registered u/s 379/429/34 of IPC, r/w 

11(I) of Prevention of Cruelty to Animal Act.  



Accused Kalam Ansari is apprehending his arrest 

since he has been repeatedly asked by the IO to appear in 

the police station.  

However, the case diary does not reveal any 

incriminating materials against the accused/ petitioner 

Kalam Ansari. As such, it is hereby directed that the 

accused/petitioner Kalam Ansari shall be released on bail 

of Rs.20,000/- with one surety of like amount to the 

satisfaction of the IO in the event of his arrest in 

connection with Dhekiajuli PS Case No. 320/2022 u/s 

379/429/34 of IPC, r/w 11(I) of Prevention of Cruelty to 

Animal Act, subject to the following conditions that :  

i) the accused/petitioner shall appear 

before the IO within 7 days of this 

order and he shall co-operate with the 

investigation;  

ii) the accused/petitioner shall not make 

any inducement, threat or promise to 

any person acquainted with the facts of 

this case so as to dissuade him from 

disclosing such fact to the Court.  

Inform the IO accordingly.   

Return the case diary in sealed envelope.  

With this order, this Misc case is disposed of.   

 

                          Addl Sessions Judge(FTC), 
                                                                    Sonitpur, Tezpur 



Misc (Crl) Bail Case No 559 of 2022 
 

          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

14-11-2022 
 

This is a petition filed u/s 438 of CrPC, with 

prayer for an order to release accused/petitioner 

Bulbul Das on bail in the event of his arrest in 

connection with Tezpur PS Case No. 1068/22 u/s 366 

of IPC. 

The called for case record has been 

received.  

I have heard the learned Counsel for the 

accused/petitioner and also the learned Addl PP for 

the State. 

The facts of the case, in brief, are that on 

08-10-2022 an FIR was lodged by one Khagen 

Baishya at the Tezpur PS stating therein that on        

04-10-2022 at about 11.00 am his daughter Gitanjali 

Baishya went missing from his house. Later on, they 

came to know that accused Bulbul Das kidnapped his 

daughter by inducement. 

Based on that FIR, Tezpur PS Case No. 

1068/22 was registered u/s 366 of IPC. The 

accused/petitioner is under the apprehension of 

arrest.  

The record reveals that the victim girl is 

aged about 16 years and she eloped with the 



accused voluntarily. Her statement has been recorded 

u/s 164 of CrPC. The victim girl has also been 

recovered and the investigation has also sufficiently 

progressed. Custodial interrogation of the 

accused/petitioner does not appear to be necessary.  

Considering all these aspects, it is hereby 

directed that the accused/petitioner Bulbul Das shall 

be released on bail of Rs.30,000/- with one surety of 

like amount to the satisfaction of the IO in the event 

of his arrest in connection with the Tezpur PS Case 

No. 1068/22, u/s 366 of IPC.  

Inform the IO accordingly. 

Return the case diary in sealed envelope.  

With this order, this Misc case is disposed 

of.   

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



 

Misc (Crl) Bail Case No 432 of 2022 
 

          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

08-09-2022 
 

This is a petition filed u/s 438 of CrPC, with prayer 

for an order to release accused/petitioner Nuruddin @ 

Nuruddin Ali on bail in the event of his arrest in connection 

with Thelamara PS Case No. 51/22 u/s 366/406/420 of IPC. 

The called for case diary has been received.  

I have heard the learned Counsel for the accused 

and also the learned Addl PP for the State. 

The facts of the case, in brief, are that on 12-07-

2022 an FIR was lodged by one Smti Bhagyasri Bhuyan at the 

Thelamara PS stating therein that on 11-07-2022 the accused 

Nuruddin @ Nuruddin Ali forcefully took her to the office of 

the Marriage Officer at Dhekiajuli in order to register his 

marriage with the informant. Thereafter, the accused took 

away the Voter ID Card, Adhar Card and Birth Certificate of 

the informant by deceiving her. Thereupon, the informant 

refused to marry the accused and somehow she managed to 

escape therefrom.  

Based on that FIR, Thelamara PS Case No. 51/22 

was registered u/s 366/406/420 of IPC. The accused 

apprehended arrest and he filed this petition for pre-arrest 

bail.  

Today, the informant of this case Smti Bhagyasri 

Bhuyan appeared before the Court and vide petition No. 

665/22 submitted that this case was filed by her due to 

misunderstanding and now she has been living with the 

accused as his wife. She does not have any objection, if the 



bail is granted to the accused. The informant has also filed an 

affidavit in this regard. She has also produced her original 

Adhar Card, Voter ID Card and Pan card. All the documents, 

which she alleged to have been taken away by the accused 

deceitfully from her, are presently in the possession of the 

informant.  

The record reveals that the informant is a  major 

girl and she went with the accused voluntarily to register her 

marriage with him. Subsequently, she filed the FIR against the 

accused due to some misunderstanding. But, now she has 

been living with the accused as his wife. All her documents, 

mentioned in the FIR are in her possession.  

In view of the above, it is hereby ordered that, the 

accused/petitioner Nuruddin @ Nuruddin Ali shall be released 

on bail of Rs.30,000/- with one surety of like amount to the 

satisfaction of the investigating officer in the event of his 

arrest in connection with Thelamara PS Case No.51/22 u/s 

366/406/420 of IPC, subject to the following conditions that :  

iii) the accused/petitioner shall appear before the 

IO within 7 days of this order and he shall co-

operate with the investigation;  

iv) the accused/petitioners shall not make any 

inducement, threat or promise to any person 

acquainted with the facts of this case so as to 

dissuade him from disclosing such fact to the 

Court.  

Return the case diary in sealed envelope.  

Inform the IO accordingly.  

With this order, this Misc case is disposed of.   

 

Addl Sessions Judge(FTC), 



Sonitpur, Tezpur 



 

Misc (Crl) Bail Case No 410 of 2022 
 

          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

01-09-2022 
 

This is a petition filed u/s 438 of CrPC, with prayer 

for an order to release accused/petitioner Gobin Basumatary 

on bail in the event of his arrest in connection with NNP Case 

No01/22-23 u/s 27/29/38(v)/39/52, r/w Section 

2(12B,14,15,17,37) of WL(P) Act. 

The called for case diary has been received.  

I have heard the learned Counsel for the accused 

and also the learned Addl PP for the State. 

The facts of the case, in brief, are that on 12-07-

2022 an FIR was lodged by one Gautam Kr Das at Lalmati Out 

Post under Tezpur PS stating therein that he is working in a 

Govt. Job and because of that he has been staying outside 

since 1990. After the death of their father, he along with his 

two brothers distributed their ancestral land covered by Dag 

No. 879, in equal shares. Now, since the informant is nearing 

his age of retirement, he is willing to build a residential house 

over the plot of land, which he has received as his share in the 

landed property, but his brother preventing him from building 

the house. The informant has alleged that his brother has also 

misappropriated some land documents, bank passbook, 

cheque book and fixed deposit certificate. He has also 

misappropriated the rent received from their tenants. The 

informant tried to persuade his brother in this regard, but, to 

no avail. On the contrary, his brother has constructed a car-

shed and cow-shed over his land.  

Based on that FIR, Tezpur PS Case No. 791/22 



was registered u/s 420/406 of IPC. 

The learned Sr. Counsel for the accused/petitioner 

has submitted that this is a case of civil nature and custodial 

detention of the accused is not required.  

 

The case diary reveals that the informant and the 

accused/petitioner are brothers and some civil dispute exists 

between them. Custodial interrogation of accused does not 

appear to be necessary in this case. Even then since the IO is 

looking for the accused, he is under a reasonable 

apprehension that he may be arrested in connection with this 

case.  

Considering these aspects of the matter, it is 

hereby ordered that in the event of his arrest in connection 

with Tezpur PS Case No.791/22 u/s 420/406 of IPC, the 

accused/petitioner Dipam Kumar Das shall be released on bail 

of Rs.30,000/- with one surety of like amount to the 

satisfaction of the investigating officer. The bail is however 

subject to the conditions that : 

v) the accused/petitioner shall appear before the 

IO within 7 days of this order and he shall co-

operate with the investigation;  

vi) the accused/petitioners shall not make any 

inducement, threat or promise to any person 

acquainted with the facts of this case so as to 

dissuade him from disclosing such fact to the 

Court.  

Return the case diary in sealed envelope.  

Inform the IO accordingly.  

With this order, this Misc case is disposed of.   

 



Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



 

Misc (Crl) Bail Case No 399 of 2022 
 

          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

30-08-2022 
 

This is a petition filed u/s 438 of CrPC, with prayer 

for an order to release accused/petitioner Dipam Kumar Das 

on bail in the event of his arrest in connection with Tezpur PS 

Case No. 791/22 u/s 420/406 of IPC. 

The called for case diary has been received.  

I have heard the learned Counsel for the accused 

and also the learned Addl PP for the State. 

The facts of the case, in brief, are that on 12-07-

2022 an FIR was lodged by one Gautam Kr Das at Lalmati Out 

Post under Tezpur PS stating therein that he is working in a 

Govt. Job and because of that he has been staying outside 

since 1990. After the death of their father, he along with his 

two brothers distributed their ancestral land covered by Dag 

No. 879, in equal shares. Now, since the informant is nearing 

his age of retirement, he is willing to build a residential house 

over the plot of land, which he has received as his share in the 

landed property, but his brother preventing him from building 

the house. The informant has alleged that his brother has also 

misappropriated some land documents, bank passbook, 

cheque book and fixed deposit certificate. He has also 

misappropriated the rent received from their tenants. The 

informant tried to persuade his brother in this regard, but, to 

no avail. On the contrary, his brother has constructed a car-

shed and cow-shed over his land.  

Based on that FIR, Tezpur PS Case No. 791/22 

was registered u/s 420/406 of IPC. 



The learned Sr. Counsel for the accused/petitioner 

has submitted that this is a case of civil nature and custodial 

detention of the accused is not required.  

 

The case diary reveals that the informant and the 

accused/petitioner are brothers and some civil dispute exists 

between them. Custodial interrogation of accused does not 

appear to be necessary in this case. Even then since the IO is 

looking for the accused, he is under a reasonable 

apprehension that he may be arrested in connection with this 

case.  

Considering these aspects of the matter, it is 

hereby ordered that in the event of his arrest in connection 

with Tezpur PS Case No.791/22 u/s 420/406 of IPC, the 

accused/petitioner Dipam Kumar Das shall be released on bail 

of Rs.30,000/- with one surety of like amount to the 

satisfaction of the investigating officer. The bail is however 

subject to the conditions that : 

vii) the accused/petitioner shall appear before the 

IO within 7 days of this order and he shall co-

operate with the investigation;  

viii) the accused/petitioners shall not make any 

inducement, threat or promise to any person 

acquainted with the facts of this case so as to 

dissuade him from disclosing such fact to the 

Court.  

Return the case diary in sealed envelope.  

Inform the IO accordingly.  

With this order, this Misc case is disposed of.   

 

Addl Sessions Judge(FTC), 



Sonitpur, Tezpur 



 
Misc (Crl) Bail Case No 377 of 2022 

 
          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

10-08-2022 
 

This is a petition filed u/s 438 of CrPC, with prayer for 

an order to release accused/petitioner Krishnapada Sarkar on bail in 

the event of his arrest in connection with PR Case No. 60/22 u/s 

406/420 of IPC. 

The called for case record has been received.  

I have heard the learned Counsel for the 

accused/petitioner and also the learned Addl PP for the State. 

The facts of the case, in brief, are that on 27-11-2020 

an FIR was lodged by one Sri Santosh Prasad at Tezpur PS  stating 

therein that he is a trader engaged in the business of sale and 

purchase of potatoes. The accused Krishnapad Sarkar is a wholesale 

dealer cum supplier of potatoes and his firm, namely, M/S Ambika 

Potato Company is situated at Dhupguri, Dist- Jalpaiguri, West 

Bengal. During the month of September and October,2020 the 

informant negotiated with the firm of the accused for purchase of 

25 tons of potatoes for Rs.7,00,000/-. On the request of the 

accused, the informant paid a sum of Rs.5,00,000/- as advance. The 

dates on which the payments were made and the Bank Account 

numbers from where the payments were made, have been detailed 

in the ejahar. The informant had alleged that inspite of the payment 

of the advance amount, the accused had not supplied the potatoes 

as promised by him. On 25-09-2020 when the informant contacted 

the accused over phone, the later refused to supply the said 25 tons 

of potatoes and he also stated that he would not return the advance 

amount of Rs.5,00,000/-. The informant apprehended that the 

accused cheated him by inducing him to pay Rs.5,00,000/- on the 

false promise that he would supply 25 tons of potatoes to the 

informant’s firm. Based on that FIR, Tezpur PS Case No. 2248/22 

was registered u/s 420/406 of IPC.  



Police started investigation and after completion 

thereof a charge sheet was submitted against the accused 

Krishnapada Sarkar u/s 406/420 of IPC. However, the accused was 

shown as an absconder in the charge sheet.  

The learned Counsel for the accused/petitioner has 

submitted that the accused never received a notice u/s 41(A) of 

CrPC and the accused was falsely shown as an absconder by the IO.  

The law is well settled that the IO cannot declare an 

accused as an absconder. As such the learned JMFC, Tezpur, while 

taking cognizance of the offence, ordered to issue summons to the 

accused vide order dated 10-01-2022. Thereafter, on 29-06-2022 

and on 05-08-2022 the accused remained absence and his Counsel 

had filed petitions praying for another date for appearance. Those 

petitions were allowed by the learned Court below. Hence, 

apparently the accused/petitioner does not have any reason to 

believe that he may be arrested or detained in custody. The offence 

under which cognizance were taken by the learned Court below are 

triable by the Magistrate of 1st Class and that Court is also 

competent to entertain the bail application to be filed by the 

accused. As such, the petition filed u/s 438 of CrPC is rejected.  

The accused is directed to appear before the learned 

Court of JMFC, Tezpur on the next date fixed by that Court.  

Return the case diary in sealed envelope.  

With this order, this Misc case is disposed of.   

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



 
Misc (Crl) Bail Case No 356 of 2022 

 
          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

04-08-2022 
 

This is a petition filed u/s 438 of CrPC, with prayer for 

an order to release accused/petitioners Rajikul Islam, Ahed Ali and 

Aisha Khatun on bail in the event of their arrest in connection with 

Tezpur PS Case No. 754/22 u/s 498(A)/323/379/34 of IPC. 

The called for case diary has been received.  

I have heard the learned Counsel for the accused and 

also the learned Addl PP for the State. 

The facts of the case, in brief, are that on 18-06-2022 

a complaint petition was filed by one Ambia Khatun in the Court of 

learned CJM, Sonitpur, Tezpur alleging therein that accused Rajikul 

Islam is her husband and they got married on 25-01-2021 and that 

she has been chased out of her matrimonial home by the accused 

persons on several occasions. On 15-05-2022 the accused persons 

snatched Rs.10,000/- from her room and her husband assaulted her 

physically and demanded a dowry of Rs.50,000/-. On the next day, 

the complainant went to Borghat Out Post and lodged an ejahar but 

no action was taken thereon. The complaint petition was forwarded 

to the OC, Tezpur PS and thereupon Tezpur PS Case No.754/22 was 

registered u/s 498(A)/323/379/34 of IPC.  

The case diary reveals that the investigation has 

sufficiently progressed and all the vital witnesses have been 

examined so far. Custodial interrogation of the accused persons 

does not appear to be necessary. The case was registered u/s 

498(A) of IPC which entails punishment up to 3 years.  

Considering all these aspects of the matter, it is 

ordered that in the event of their arrest, accused Rajikul Islam, 

Ahed Ali and Aisha Khatun shall be released on bail of Rs.20,000/- 

each with one surety of like amount to the satisfaction of the 

investigating officer concerned. The bail is however subject to the 



conditions that : 

ix) the accused/petitioners shall appear before the IO 

within 7 days of this order and they will fully co-

operate with the investigation;  

x) the accused/petitioners shall not make any 

inducement, threat or promise to any person 

acquainted with the facts of this case so as to 

dissuade him from disclosing such fact to the 

Court.  

Return the case diary in sealed envelope.  

Inform the IO accordingly.  

With this order, this Misc case is disposed of.   

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



 
Misc (Crl) Bail Case No 342 of 2022 

 
          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

28-07-2022 
 

This is a petition filed u/s 438 of CrPC, with prayer to 

release accused Hiralal Baruah on bail in the event of their arrest in 

connection with Rangapara PS Case No. 90/22 u/s 468/420. 

The called for case diary has been received.  

I have heard the learned Counsel for the accused and 

also the learned Addl PP for the State. 

The facts of the case, in brief, are that on 03-07-2022 

an FIR was lodged at Rangapara PS by Sri Sanjib Baruah alleging 

therein that the accused Hiralal Baruah had prepared a forged Sale 

Deed in favour of his father Late Sailendra Nath Baruah in respect of 

the land described in the schedule appended with the ejahar. The 

informant has stated that he never sold any land to the father of the 

accused and he apprehended that his signature was forged while 

preparing the Sale Deed. The accused has allegedly taken 

possession of the disputed land. Based on that FIR Rangapara PS 

Case No. 90/22 was registered u/s 468/420 of IPC. The 

accused/petitioner Hiralal Baruah is apprehending arrest.   

It appears that the informant has not filed any Civil 

Suit against the accused for declaration of the impugned Sale Deed 

as null and void, though this case is primarily of civil nature. The 

record reveals that the Sale Deed, which is presently in the 

possession of the accused, needs to be sent for forensic 

examination. Custodial interrogation of the accused does not appear 

to be necessary. The accused is an aged person having several 

ailments.  

Considering all these aspects, it is hereby directed that 

the accused Hiralal Baruah  shall be released on bail of Rs.30,000/- 

with one surety of like amount to the satisfaction of the 

investigating officer, in the event of his arrest, subject however to 



the conditions that : 

xi) the accused shall appear before the IO within 7 

days of this order and fully co-operate with the 

investigation.  

xii) the accused shall also furnish any documents 

which are in his possession and which, accordingly 

to the IO, needs Forensic Examination; & 

xiii) the accused shall not make any inducement, 

threat or promise to any person acquainted with 

the facts of this case so as to dissuade him from 

disclosing such fact to the Court.  

Return the case diary in sealed envelope.  

Inform the IO accordingly.  

With this order, this Misc case is disposed of.   

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



 
Misc (Crl) Bail Case No 345 of 2022 

 
          (Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.) 

28-07-2022 
 

This is a petition filed u/s 438 of CrPC, with prayer to 

release accused Md Sadikul Islam, Md Alkas Ali, Mustt Afiya Khatun, 

Md Monin Ali and Mustt Fatema Khatun on bail in the event of their 

arrest in connection with Tezpur PS Case No. 715/15 u/s 9/10 of 

Prohibition of child Marriage act, 2006..  

The called for case diary has been received.  

I have heard the learned Counsel for the accused and 

also the learned Addl PP for the State. 

The facts of the case, in brief, are that on 09-06-2022 

an FIR was lodged by the District Child Protection Officer cum Child 

Marriage Prohibition Officer, Sonitpur, Tezpur at Borghat Police Out 

Post stating therein that they had received an information that a 

child marriage took place in the house of Sadikul Islam. It is also 

mentioned that initially information was received from the child 

welfare Committee, Sonitpur, Tezpur.  Based on that FIR, Tezpur PS 

case No.715/22 was registered.  

The victim of this case was Momina Khatun and record 

reveals that her age is 17 years. As per the Prohibition of Child 

Marriage Act,2006 a child means a person who has not completed 

18 years of age, in the case of a female. In the present case, the 

victim is in the verge of attaining majority and her statement reveals 

that she was in love with the accused Sadikul Islam and she 

voluntarily eloped with him. When her parents came to know about 

this, they solemnized her marriage with Sadikul Islam. The record 

also reveals that investigation of this case is nearing completion and 

the custodial interrogation of the accused persons may not be 

required. The offences allegedly committed by the accused persons 

are punishable u/s 9/10 of the Prohibition of Child Marriage Act, 

2006 and it entails a maximum punishment for two years.  



Considering all these aspects of the matter including 

the elopement of the child with the accused, her age and nature 

and gravity of the offence; it is hereby ordered that the accused 

persons namely Md Sadikul Islam, Md Alkas Ali, Mustt Afiya Khatun, 

Md Monin Ali and Mustt Fatema Khatun shall be released on bail of 

Rs.20,000/- each with two  sureties of the like amount to the 

satisfaction of investigating officer in the event of their arrest 

subject however to the conditions that : 

xiv) the accused persons shall make themselves 

available for interrogation by police as and when 

required; 

xv) the accused shall not make any inducement, 

threat or promise to any person acquainted with 

the facts of this case so as to dissuade him from 

disclosing such fact to the Court.  

Return the case diary in sealed envelope.  

Inform the IO accordingly.  

With this order, this Misc case is disposed of.   

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



 
Misc (Crl) Bail Case No 375/21 
 
 

O R D E R 
26-10-2021 
 

Seen bail petition No. 1122/21 filed by 

petitioner/accused Sushil Kalita under Seciton 438 of CrPC praying 

for pre-arrest bail in connection with Tezpur PS Case No.2002/21 

corresponding to GR Case No. 3264/21 under Section 420/406 of 

IPC on the grounds that the allegation made by the informant 

against the petitioner/accused is purely civil in nature. The 

informant without approaching to the proper authority to recover 

advance money or to take possession directly lodged this FIR 

against the petitioner/accused only to having some personal 

revenge. The accused/petitioner was ever ready to give possession 

of the sold land but the informant had not shown any interest to do 

the same and as such the accused/petitioner did not cheat or made 

any breach of trust as alleged in the ejahar by the informant. The 

informant never asked the accused/petitioner to return the advance 

money if the accused/petitioner has failed to take possession of the 

sold land as alleged in the FIR. The informant made agreement for 

sale of land with the accused/petitioner in the year 2016 and the 

informant could have had to get return the money or took physical 

possession of the land but the informant intentionally avoided the 

same and lodged this FIR to harass the accused/petitioner. The 

accused/petitioner requested several times to the informant either 

to take possession of the land or return the advance money but, the 

informant did not do the same and with the intention to harass and 

keep pending the land of the accused/petitioner lodged this instant 

FIR. The informant having some personal revenge neither took 

possession nor received the advance money from the 

accused/petitioner. The accused/petitioner is the permanent 

resident within the territorial jurisdiction of this court since his birth 

and he is living there with members of his families with good 



reputation in the society. So, there is no likelihood to abscond or to 

jump the pre-arrest bail if granted to the accused/petitioner nor she 

will try to influence the investigating officer in any way in the 

investigation of the above mentioned case. The accused/petitioner 

will render full cooperation to the investigating officer in the 

investigation of the case. On the contrary in the event of his being 

arrested, he will suffer irreparable loss, mental agony and injury for 

no fault on his part.  

 
Received the Case diary.  

Heard the learned Counsel for the accused/petitioner 

and the learned Addl PP.  

Learned Counsel representing the accused/petitioner 

submitted that the dispute is of civil nature and the petitioner is 

always agreeable to sale the land in question in favour of the 

informant and to that effect he has approached the informant but 

no response has been received nor the informant ever asked for 

return of the advance amount. On the contrary to fulfill the 

revenge, the informant lodged the ejahar with some false and 

concocted story and thereby trying to restrain/delay the petitioner 

from selling his land. He has also submitted that the petitioner is a 

permanent resident within the territorial jurisdiction of this court 

and having name and fame in the society and as such there is no 

chance of hampering and tampering the investigation and evidence 

of the case. Hence, prayed for granting pre-arrest bail to the 

accused/petitioner Sushil Kalita.  

Learned Addl PP having gone through the case diary 

submitted that no materials constituting offence under Section 

420/406 of IPC is made out against the accused/petitioner Sushil 

Kalita.  

I have carefully gone through the case diary and it 

transpires that the dispute between the parties is of civil nature and 

that too the advance amount mentioned in the agreement is 

disputed one.  



Having considered the above aspects of the matter, 

this court is of considered opinion that this is a fit case for granting 

relief of pre-arrest bail to the accused/petitioner Sushil Kalita 

exercising power under Section 438 of CrPC.  

On the event of arrest of accused/petitioner Sushil 

Kalita in connection with Tezpur PS Case No. 2002/21 under Section 

420/406 of IPC, he be released on bail on furnishing bail bond of 

Rs.20,000/-(rupees twenty thousand) with a local surety of like 

amount to the satisfaction of the arresting authority.  

Let the case diary be returned to the IO.  

Communicate the IO accordingly.  

With the above order, this Criminal Misc bail case 

stands disposed of. 

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



 



 
Misc (Crl) Bail Case No 329/21 
 
 

O R D E R 
01-10-2021 
 

This is a pre-arrest bail petition filed under Section 438 

of the Cr.P.C. for accused/petitioner 1.Abdul Hasen and 2. 

Safiqul Islam who have been apprehending arrest in connection 

with Tezpur PS Case No. 1138/2021, corresponding to GR Case No. 

1872/21 under Section 326/307/448/34 of IPC. 

Case diary as called for is received today.  

Heard the learned Counsel for the accused/petitioner 

and the learned Addl PP.  

I have carefully gone through the case diary and the 

case record.  

The facts leading to filing of the instant petition under 

Section 438 of CrPC, in brief, are that on 04-06-2021 the informant 

Tara Banu lodged an ejahar alleging that in that morning at about 

8.30 AM, while her husband Abdul Basar was proceeding towards 

Borghat Centre in his bicycle, on the way the accused/petitioners 

namely Abdul Hasen and Safiqul Islam along with co-accused 

Rofiqul Islam attacked him from behind with a khukri causing 

grievous injuries to him and thereby attempted to kill him. 

Accordingly, Tezpur PS Case No. 1138/2021, under Section 

326/307/448/34 of IP is registered and investigated into. 

Now, apprehending arrest in connection with Tezpur PS 

Case No. 1138/2021, the accused/petitioners have filed this instant 

petition seeking pre-arrest bail.  

On perusal of the materials available in the case diary, 

it is seen that the injured was first taken to Kanaklata Civil Hospital, 

Tezpur and thereafter, he was admitted at Baptist Christian Hospital, 

Tezpur. The IO has already collected the injury report from Baptish 

Christian Hospital, Tezpur. As per the injury report, the injured Abdul 

Basar sustained: 



1. Left knee laceration with CPN injury, left thigh 

laceration, 

2. Deep laceration on the left upper back causing 

scapula fracture and air leak through left lung. 

The nature of the weapon is sharp and nature of the 

injury is grievous.  

The IO has already examined all the material witnesses 

and from the statement of the witnesses, it is seen that there are 

sufficient incriminating materials against the accused/petitioner 

Abdul Hasen showing his involvement in commission of the offence 

punishable under Section 326/307 of IPC. Hence, I find it not a fit 

case to extend the privilege of pre-arrest bail to the 

accused/petitioner Abdul Hasen. Accordingly, the pre-arrest bail 

prayer made for accused/petitioner Abdul Hasen is rejected.  

So far as the pre-arrest bail prayer made by the 

accused/petitioner Safiqul Islam is concerned, considering the fact 

that there is no sufficient material against him, I find that detention 

of the accused/petitioner Safiqul Islam is not necessary for the 

purpose of investigation.  

Therefore, in the event of arrest, the IO is directed 

to release the accused/petitioner Safiqul Islam on bail of 

Rs.10,000/- (Rupees ten thousand) with one local surety of 

the like amount.  

Send back the case diary to the IO along with a 

copy of this order.  

This Misc. (Crl.) case is disposed of accordingly. 

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



 
Misc (Crl) Bail Case No 293/21 
 
 

O R D E R 
25-09-2021 
 

This is a pre-arrest bail petition filed under Section 438 

of the Cr.P.C. for accused/petitioner 1.Sukumar Sutradhar, 2. 

Ujjal Sutradhar, 3. Haripada Sutradhar and 4. Sadhan 

Sutradhar who have been apprehending arrest in connection with 

Tezpur PS Case No. 1809/2021, corresponding to GR Case No. 

2923/21 under Section 143/341/325/326/354-B/427/379 of IPC. 

It is reflected in the order dated 18-09-2021 that there 

was some over writing in the injury report of the injured 

Sandhyarani Sutradhar regarding the type of the injury sustained by 

her for which the IO was directed to get the written clarification 

from the concerned MO regarding the injury sustained by the 

injured Sandhyarani Sutradhar. Accordingly, the case is received 

from the IO. 

Heard the learned Counsel for the accused/petitioner 

and the learned Addl PP.  

I have carefully gone through the case diary and the 

case record.  

The case against the accused/petitioners is that on  

25-08-2021 the informant Smti Silpa Sutradhar lodged an ejahar 

alleging inter alia that on that morning at about 9.00 PM, while she 

was proceeding towards tuition class, on the way the 

accused/petitioners due to previous grudge arisen out of land 

dispute, wrongfully restrained her and beat her up causing injuries 

all over her body. Hearing her cries when her mother Sandhya 

Sudradhar came forward to rescue her, the accused/petitioners 

Sukumar Sutradhar and Ujjal Sutradhar assaulted her with lath and 

dao causing grievous injury on her head. It is further alleged that 

co-accused persons namely Saraswati Sutradhar, Dipali Sutradhar 

and Sunit Sutradhar tore off the clothes of the informant and took 



away the gold bangle which was in her hand and also threatened 

them with dire consequences. In that respect, the informant lodged 

the ejahar on 25-08-2021 giving rise to Tezpur PS Case No. 

1809/2021, under Section 143/341/325/326/354-B/427/379 of IPC. 

Now, apprehending arrest in connection with Tezpur PS 

Case No. 1809/2021, the accused/petitioners have filed this instant 

petition seeking pre-arrest bail.  

On perusal of the case diary, it is found that the MO 

has submitted fresh injury report of both the injured namely 

Sandhyarani Sutradhar and Silpa Sutradhar. As per the injury report 

Sandhyarani Sutradhar sustained cut injury over middle of scalp and 

it is opined that the injury is grievous and caused by blunt object. 

So far as the injury of the other injured namely Silpa Sutradhar is 

concerned, she sustained multiple bruise in upper limbs and limbs of 

body which is simple and caused by blunt object.  

Though the MO opined that the injury sustained by 

Sandhyarani Sutradhar is grievous one, it appears that under 

Section 320 IPC, the said injury cannot be termed as grievous. It is 

also seen that Section 326 of IPC is not attracted in this case. The 

materials available in the case diary, reveals that the IO has already 

examined the materials witnesses.   

Considering the materials so far collected by the IO, I find 

that custodial interrogation of the accused/petitioners is not 

necessary for the purpose of investigation. Therefore, I find it a fit 

case to extend the privilege of pre-arrest bail to the 

accused/petitioners.  

In the event of arrest, the IO is directed to release 

the accused/petitioners 1.Sukumar Sutradhar, 2. Ujjal 

Sutradhar, 3. Haripada Sutradhar and 4. Sadhan Sutradhar 

on bail of Rs.10,000/- (Rupees ten thousand) each with one 

local surety of the like amount.  

The accused/petitioners are directed to appear 

before the IO within 10 days from today and shall co-operate 



with the investigation.  

Send back the case diary to the IO along with a 

copy of this order.  

This Misc. (Crl.) case is disposed of accordingly. 

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



  
Misc (Crl) Bail Case No 318/21 

 
O R D E R 

22-09-2021 
 

This is a pre-arrest bail petition filed under Section 438 of 

the Cr.P.C. for accused/petitioner Imanul Islam @ Hussain who 

has been apprehending arrest in connection with Dhekiajuli PS Case 

No 513/21, under Section 376/511/323/506/34 of IPC. 

The case diary as called for is received today. 

Heard the learned Counsel for the accused/petitioner and 

the learned Addl PP.  

I have carefully gone through the case diary and the 

case record.  

The facts leading to filing of the instant bail petition, in 

brief, is that on 30-07-2021 the informant, who is a married woman 

having a 4 year old child lodged an ejahar alleging inter alia that on 

12-06-2021 at about 11.00 PM, when she went outside her house to 

attend nature’s call, taking advantage of that, accused/petitioner 

Imanul Islam secretly entered into her room and remained insider 

there. When she entered her room, the accused/petitioner forcibly 

grabbed her and attempted to commit rape on her. On her raising 

alarm, the accused/petitioner gagged her. Thereafter, her father-in-

law called the neighbouring people and broke open the door and 

rescued her. Subsequently, her father-in-law called her father and 

handed her over to him. The informant has further alleged that on 

28-07-2021, the accused/petitioner brought a girl from Rangapara 

and coming to know about that she went to the house of the 

accused/petitioner and on being asked by her, about the said matter, 

the family members of the accused/petitioner beat her up. On the 

basis of the aforesaid ejahar, Dhekiajuli PS Case No. 513/21 under 

Section 376/511/323/506/34 of IPC was registered against the 



accused/petitioner and two others.   

Now, apprehending arrest in connection with Dhekiajuli 

PS Case No 513/21, the accused/petitioner has filed this instant 

petition seeking pre-arrest bail.  

Learned Counsel appearing for the accused/petitioner 

has submitted that the informant has lodged the case against the 

accused/petitioner making false allegations.  

On perusal of the materials available in the case diary, it is 

found that the husband of the informant works in Kerela and the 

accused/petitioner is the cousin brother of the husband of the 

informant. The informant lives with her in-laws at No.1 Bosasimolu, 

Dhekiajuli. On 12-06-2021 at about 11.00 PM, the father-in-law of 

the informant along with other villagers found the informant with the 

accused/petitioner inside her room. Thereafter, the informant’s father 

was called and she was handed over to her father. It appears that 

her in-laws and other villagers has suspicion that taking advantage of 

absence of her husband, the informant has been maintaining illicit 

relationship with the accused/petitioner, who is the cousin brother of 

her husband.  

It is seen that the IO has already examined all the 

materials witnesses. Considering the facts and circumstances of the 

case as found from the materials so far collected by the IO, I am of 

the view that custodial interrogation of the accused/petitioner is not 

necessary for investigation of the case. Therefore, I find it a fit case 

to extend the privilege of pre-arrest bail to the accused/petitioner.  

In the event of arrest, the IO is directed to release the 

accused/petitioner Imanul Islam @ Hussain on bail of 

Rs.10,000/- (Rupees ten thousand) with one local surety of the like 

amount.  

The accused is directed to appear before the IO within 

10 days from today and shall co-operate with the investigation.  



Send back the case diary to the IO along with a copy of 

this order.  

This Misc. (Crl.) case is disposed of accordingly. 

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



Misc (Crl) Bail Case No 310/21 
 
 

O R D E R 
21-09-2021 
 

This is a pre-arrest bail petition filed under Section 438 of 

the Cr.P.C. for accused/petitioner Amir Hussain who has been 

apprehending arrest in connection with Dhekiajuli PS Case No 

424/21, corresponding to GR Case No 2421/21 under Section 366-A 

of IPC. 

The case diary as called for is received today. 

Heard the learned Counsel for the accused/petitioner and 

the learned Addl PP.  

I have carefully gone through the case diary and the 

case record.  

The case against the accused/petitioner as found from the 

FIR is that on 22-07-2021 at about 4.20 PM taking advantage of 

absence of the informant in his house, accused Amir Hussain 

kidnapped the 15 year old minor daughter of the informant. 

Accordingly, Dhekiajuli PS Case No 424/21, under Section 366-A of 

IPC was registered and investigated into.   

Now, apprehending arrest in connection with Dhekiajuli 

PS Case No 424/21, the accused/petitioner has filed this instant 

petition seeking pre-arrest bail.  

On perusal of the case diary, it found that it is admitted 

fact that the victim has love affair with the accused for last one year 

and her parents were aware about that. Their parents also discussed 

the matter about their marriage. The victim has stated in her 

statement recorded under Section 164 CrPC as well as 161 of CrPC 

that coming to know that her parents fixed her marriage with 

someone else, on 22-07-2021, she called the accused and eloped 

with him.  



Considering the fact that the IO has already examined all 

the materials witnesses, I am of the view that custodial interrogation 

of the accused/petitioner is not necessary for investigation of the 

case. Therefore, I find it a fit case to extend the privilege of pre-

arrest bail to the accused/petitioner.  

In the event of arrest, the IO is directed to release the 

accused/petitioner Amir Hussain on bail of Rs.10,000/- (Rupees 

ten thousand) with one local surety of the like amount.  

The accused is directed to appear before the IO within 

10 days from today.  

Send back the case diary to the IO along with a copy of 

this order.  

This Misc. (Crl.) case is disposed of accordingly. 

 

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



Misc (Crl) Bail Case No 310/21 
 
 

O R D E R 
21-09-2021 
 

This is a pre-arrest bail petition filed under Section 438 of 

the Cr.P.C. for accused/petitioner Amir Hussain who has been 

apprehending arrest in connection with Dhekiajuli PS Case No 

424/21, corresponding to GR Case No 2421/21 under Section 366-A 

of IPC. 

The case diary as called for is received today. 

Heard the learned Counsel for the accused/petitioner and 

the learned Addl PP.  

I have carefully gone through the case diary and the 

case record.  

The case against the accused/petitioner as found from the 

FIR is that on 22-07-2021 at about 4.20 PM taking advantage of 

absence of the informant in his house, accused Amir Hussain 

kidnapped the 15 year old minor daughter of the informant. 

Accordingly, Dhekiajuli PS Case No 424/21, under Section 366-A of 

IPC was registered and investigated into.   

Now, apprehending arrest in connection with Dhekiajuli 

PS Case No 424/21, the accused/petitioner has filed this instant 

petition seeking pre-arrest bail.  

On perusal of the case diary, it found that it is admitted 

fact that the victim has love affair with the accused for last one year 

and her parents were aware about that. Their parents also discussed 

the matter about their marriage. The victim has stated in her 

statement recorded under Section 164 CrPC as well as 161 of CrPC 

that coming to know that her parents fixed her marriage with 

someone else, on 22-07-2021, she called the accused and eloped 

with him.  



Considering the fact that the IO has already examined all 

the materials witnesses, I am of the view that custodial interrogation 

of the accused/petitioner is not necessary for investigation of the 

case. Therefore, I find it a fit case to extend the privilege of pre-

arrest bail to the accused/petitioner.  

In the event of arrest, the IO is directed to release the 

accused/petitioner Amir Hussain on bail of Rs.10,000/- (Rupees 

ten thousand) with one local surety of the like amount.  

The accused is directed to appear before the IO within 

10 days from today.  

Send back the case diary to the IO along with a copy of 

this order.  

This Misc. (Crl.) case is disposed of accordingly. 

 

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



  



 
Misc (Crl) Bail Case No 306/21 

 
 

O R D E R 
14-09-2021 
 

This is a pre-arrest bail petition filed under Section 438 of the 

Cr.P.C. for accused/petitioner Aminul Islam @ Aminul who has been 

apprehending arrest in connection with Tezpur PS Case No 1757/21, 

corresponding to GR Case No 2829/21 under Section 342/325/326/ 

307/500/34 of IPC. 

The case diary as called for is received today. 

Heard the learned Counsel for the accused/petitioner and the 

learned Addl PP.  

I have carefully gone through the case diary and the case 

record.  

The case against the accused/petitioner in brief, is that on 

20-08-2021 the informant Md Kuddush Ali lodged an ejahar alleging 

that on that morning at about 8.30 AM, accused Afajul @ Afjal called 

his brother Karim Ali to his house(to the house of Afajul) to return 

some amount which Karim Ali had earlier borrowed from him. On 

arrival of his brother, accused Afajul along with co-accused Noor 

Alom and Sohidul Islam grabbed him and started to physically assault 

on him with lathi in suspicion of having illicit relationship with the 

wife of the accused Md Afajul. The accused persons attacked Karim 

Ali with sharp weapon causing cut injuries on his head and damaged 

the motorcycle of Karim Ali bearing registration No. AS-12W/1361. It 

is also alleged in the ejahar that the accused persons tied Karim Ali 

and the wife of accused Afajul with a rope and dragged them to the 

road and shaved their hair off. Accordingly, Tezpur PS Case No 

1757/21, under Section 342/325/326/307/500/34 of IPC was 

registered and investigated into.   

Now, apprehending arrest in connection with Tezpur PS Case 



No 1757/21, the accused/petitioner has filed this instant petition seeking 

pre-arrest bail.  

 

On perusal of the case diary, it is seen that the IO has 

collected the injury reports of Karim Ali and Asma Begum, wife of 

accused Afajul Hussain issued from the Kanaklata Civil Hospital, 

Tezpur. As per the said injury report Karim Ali sustained –  

1. Cut injury(8x2.5)cm on hand, 

2.Pain over both shoulder, 

3.Multiple bruise, largest(9x9)cm over back,  

4. Abrasion(3.5x1.5)cm over left joint below knee and  

5. Pain over right knee.  

The portent was advised for CT Scan(brain), Xray of both shoulder 

joint(AP & Lat), and Xray of right knee(AP & Lat). The patient was 

referred to TMCH for further investigation and treatment.  

The injury report of Asma Begum shows that she 

sustained –  

1. Cut injury over(Rt) cheek(8x2.5) cm,  

2. Pain and swelling over right forearm,  

3. Pain over left thigh & buttock and  

4.Pain over both shoulder and back  

The patient was advised for Xray of both shoulder(AP & Lat), 

Xray(Rt) forearm(AP & Lat) and the final report is to be collected 

from the concerned surgeon.  

It is seen that the IO also collected injury report of the 

injured Karim Ali from Times Hospital, Tezpur. As per the said injury 

report he sustained –  

1. Cerebral concussion – minor head injury, & 

2. Multiple soft tissue injury. the type of injury is simple.  

It is found that the IO has already examined all the 

material witnesses and from the statements of some of the 



witnesses recorded under Section 161 of CrPC, it is found that on 

20-08-2021 at about 9.00 PM, the injured Karim Ali came to the 

hosue of the accused Md Afajul and he was caught while he was 

having sexual intercourse with Asma Begum, the wife of accused 

Afajul. Thereafter, the villagers were called and the accused Afajul, 

Sohidul and Noor Alom assaulted Karim Ali and Asma Begum 

causing serious injuries to them. The accused persons tied both 

Asma Begum and Karim Ali with a rope and shaved their hair off. 

The motorcycle of Karim Ali was also damaged.  

It is seen that though the accused/petitioner is named in 

the ejahar, both the victims in their statements have not statement 

anything about his involvement in the alleged occurrence. Therefore, 

I find it a fit case to extend the privilege of pre-arrest bail to the 

accused/petitioner.  

Therefore, in the event of arrest, the IO is directed to release 

the accused/petitioner Aminul Islam @ Aminul on bail of Rs.15,000/- 

(Rupees fifteen Thousand) with one local surety of the like amount.  

Send back the case diary to the IO along with a copy of this 

order.  

This Misc. (Crl.) case is disposed of accordingly. 

 

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 



 
  

Misc (Crl) Bail Case No 285/21 
 
 

O R D E R 
09-09-2021 
 

This is a pre-arrest bail petition filed under Section 438 

of the Cr.P.C. for accused/petitioner Pantus Orang @ Prantosh 

Orang who has been apprehending arrest in connection with 

Dhekiajuli PS Case No. 335/2021, corresponding to GR Case No. 

1898/21 under Section 366-A of IPC. 

The case diary as called for is received today. 

Heard the learned Counsel for the accused/petitioner 

and the learned Addl PP.  

I have carefully gone through the case diary and the 

case record.  

The case against the accused/petitioner Prantosh 

Orang @ Pantus Orang in brief, is that on 10-06-2021, he had 

kidnapped 14 year old minor sister-in-law of the informant. In that 

respect, the informant lodged the ejahar on 11-06-2021 giving rise 

to Dhekiajuli PS Case No. 335/2021, under Section 366-A of IPC.  

Now, apprehending arrest in connection with Dhekiajuli 

PS Case No. 335/2021, the accused/petitioner has filed this instant 

petition seeking pre-arrest bail.  

On perusal of the case diary, it is found that though in 

her statement recorded under Section 164 CrPC as well as 161 of 

CrPC, the victim has claimed that she is 19 year old, it is seen that 

the IO collected the certificate from the School she last attended, 

wherein her date of birth has been recorded as 29-04-2006. Thus, 

the victim is found to be a minor as claimed by the informant. It is 

also found that 

..+ in her aforesaid statements, the minor victim has 

not implicated the accused.   

Considering the statement of the victim and also from 



the materials so far collected by the IO, it appears that custodial 

interrogation of the accused is not necessary for investigation of the 

case. Therefore, I find it a fit case to extend the privilege of pre-

arrest bail to the accused/petitioner.  

Therefore, in the event of arrest, the IO is directed to 

release the accused/petitioner Pantus Orang @ Prantosh Orang 

on bail of Rs.10,000/- (Rupees Ten Thousand) with one local surety 

of the like amount.  

Send back the case diary to the IO along with a copy 

of this order.  

This Misc. (Crl.) case is disposed of accordingly. 

 

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 

  



 
Misc (Crl) Bail Case No 277/21 

 
 

O R D E R 
07-09-2021 
 

Seen the bail petition filed under Section 438 of the 

Cr.P.C. for accused/petitioner Jagveer Singh who has been 

apprehending arrest in connection with Tezpur PS PS Case No. 

1754/2021, corresponding to GR Case No. 2826/21 under Section 

498-A/392/342 of IPC. 

The case diary  as called for is received today. 

Heard the learned Counsel for the accused/petitioner 

and the learned Addl PP through video conferencing.  

I have carefully gone through the case diary and the 

case record.  

The case against the accused/petitioner in brief is that 

on 20-08-2021, the informant Pramila Singh, a retired Army Officer, 

lodged an ejahar alleging inter alia that after two years of her  

marriage with the accused/petitioner, the latter started to torture 

her physically and mentally. Further, it is alleged that the 

accused/petitioner snatched her Credit and Debit card of the 

informant and has not been providing anything for maintainence of 

the informant and her eight year old son. Accordingly, Tezpur PS PS 

Case No. 1754/2021, under Section 498-A/392/342 of IPC has been 

registered and investigated into.  

Now, apprehending arrest in connection with Tezpur PS 

PS Case No. 1754/2021, the accused/petitioner has filed this instant 

petition seeking pre-arrest bail.  

The learned Counsel appearing for the accused/ 

petitioner has submitted that the informant has lodged the case 

against the accused/petitioner making false allegations and that 

accused/petitioner is innocent.  

On perusal of the case diary, it appears that though 

the case has been registered under Section 498-A/392/342 of IPC, 



there is no sufficient material against the accused showing 

commission of the offence punishable under Section 392 of IPC.  

Having gone through the materials so far collected by 

the IO and considering the facts and circumstances of the case, I 

am of the view that custodial interrogation of the accused is not 

necessary for investigation of the case. Therefore, I find it a fit case 

to extend the privilege of pre-arrest bail to the accused/petitioner.  

Therefore, in the event of arrest, the IO is directed  to 

release the accused/petitioner Jagveer Singh on bail of 

Rs.10,000/- (Rupees Ten Thousand) with one local surety of the like 

amount.  

Send back the case diary to the IO along with a copy 

of this order.  

This Misc. (Crl.) case is disposed of accordingly. 

 

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 

  
 



Misc (Crl) Bail Case No 125/21 

 
 

O R D E R 
21-05 -2021 
 

Seen the bail petition filed under Section 438 of the 

Cr.P.C. for accused/petitioners Brojen Kr Boro, Pulin Karuah and 

Jadab Karuah who have been apprehending arrest in connection 

with Thelamara PS Case No. 41/2021, corresponding to GR Case 

No. 847/21 under Section 171(F)/143/353/427/307 of IPC. 

As directed, the case diary has been place before the 

Court.  

Heard the learned Counsel for the accused/petitioners 

and the learned Addl PP through video conferencing.  

I have carefully gone through the case diary and the 

case record.  

The allegations against the accused/petitioners in brief 

are that on 27-03-2021 at about 6.30 PM when Sri Ganesh Limbu, 

the then sitting MLA and the then BJP Candidate for 72 Borsola 

Constituency for the recently concluded Assembly Election, was 

travelling to Borati Gaon in his Toyota Innova vehicle bearing 

registration No. AS-01DA/6224 accompanied by his PSO, the 

accused/petitioners and some other persons started pelting stones 

and attacked the vehicle and the said candidate with intent to kill 

him. On the above facts, on the very same date one Sri Ranjit Nath 

lodged ejahar giving rise Thelamara PS case No. 41/21 under 

Section 171(F)/143/353/427/307 of IPC and investigated into.  

Now, apprehending arrest in connection with 

Thelamara PS Case No. 41/21, the accused/petitioners have filed 

this instant petition seeking pre-arrest bail.  

The learned Counsel appearing for the accused/ 

petitioners has submitted that as the accused/petitioners owe their 

allegiance to a rival Political party, they have been falsely implicated.  

On perusal of the case diary, it is found that though it 



is alleged that the accused/petitioners along with some other 

persons attacked the sitting MLA, no injury was caused to him. 

Further, it is seen that the materials available in the case diary 

regarding preventing the police officials to discharge their public 

duty, are not sufficient for attracting the Section 353 of IPC. It is 

also found from the case diary that vide order dated 09-04-2021, 

co-accused persons were granted pre-arrest bail after perusal of the 

case diary.  

Therefore, considering the materials available in the 

case diary, I find it a fit case to extend the privilege of pre-arrest 

bail to the accused/petitioners.  

Therefore, in the event of arrest, the arresting IO shall 

release the accused/petitioners Brojen Kr Boro, Pulin Karuah 

and Jadab Karuah on bail of Rs.20,000/- (Rupees Twenty 

Thousand) each with one local surety of the like amount.  

Send back the case diary to the IO along with a copy 

of this order.  

This Misc. (Crl.) case is disposed of accordingly. 

 

 

Addl Sessions Judge(FTC), 
Sonitpur, Tezpur 

  


